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minimum investment and best available up-
to-date technology

(v) Need to look into the growing
trend of leakage of question
Papers in various competitive
examinations

[Translation)

SHRI MADAN LAL KHURANA (South
Delhi): On 9th November, awritten examina-
tion was held for recruitment to Delhi police.
More than 27 thousand candidates helong-
ing 1o different States of North india ap-
peared in the axamination. Itis being alleged
that question papers meant for written ox-
aminationwer eaked outandsoldforRs.15-
withheld the result of the examination after
in the written examination meant for the
recruitment of constables, as per the infor-
mation of Training Branch of Delhi Police
Force.

In the past also, the various U.P. S. C.
examinations have been cancelled on re-
ceiving complaints about leakage and sell-
ing of question paper openly.

R is a very serious and dangerous trend
going on in the country. Owing 1o i, the
intelligent candidales are being demoral-
ised.

I would ike to request the Union Home
Minister 10 conduct a high level inquiry into it
and punish the guilty people forthwith.

(vi) Need to construct broad gauge

Nne between Madural and Tutl-
corin

[English)

SHRI CHINNASAMY SRINIVASAN
(Dindigul): Sk, in Tamil Nadu, construction
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of broad-gauge railway lines between Karur
and has been completed and further con-
struction work of broad-gauge railway lines
between Dindigul and Madurai has been
taken up in hand the work is in progress.
However, there is no broad-gauge raiway
ne betwenn the two important business and
production centes of Tamil Nadu, namely,
Madurai and Tuticorin.

At present, there is only metre-gauge
railway line existing between Madurai and
Bodinayakanur. But survey work and other
formalities have alkready been completed for
the laying of broad-gauge railway lines be-
tween Bodinayakanur and Cochin, Kerala.

1 wouid, theredore, request the Govemn-
ment (Ministry of Raiways) to immediately
consider and approve a proposal for conver-
sion of the existing broad-gauge railway line
between Madurai and Bodibayakanur and
construction work be taken up simuitane-
ously with the construction work be taken up
simultaneously with the construction of rail-
way lines between Bodibnayakanur and
Cochin, Kerala, Also, construction of broad-
gauge railway lines between Madurai and
Tuticorin may pleasa be considered for which
necessary approval may be accorded at an
early date.

(vil) Need to review the proposal of
decentralisation of powers of D.
G.S&D.

[English}

SHRI SANTOSH KUMAR GANGWAR
(Bareilly): Mr. Chairman, Sir, during August
1990, the Department of Supply, Ministry of
Commerce had taken the decision to decen-
tralise the work relating 1o purchase of stores
and equipments. it also decided that the
work of procurement of petroleum, oil and
lubricants on ad-hoc indent be transferred to
the identing Departments alongwith the
concemed officials and esmployees of the
Directorate General of Supply & Disposal.
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Only the work relating to procurement of
tems included in rate/running contracts
should continue to be done inthe DGS&D. it
is understood that earlier, Vidhyalankar
Committee, 1965, Mirdha Committee, 1976
and the Estimates committee of the Parlia-
ment (72nd Report-7th Lok Sabha) 1983-84
had commended the functioning of the or-
ganisation. Despite the recommendations of
strengthening the organisation by assigning
it the work relation to purchases of State
Govemments and public undertakings, the
Govemnment has taken the decision to de-
centralise the work relating to procurement
without seeking professional advice and
making deep study.

The DGS&D s anold andtested organi-
sation and there is a well established engi-
neer cadre belonging to Indian Supply Serv-
ice and Indian Inspection Service. The de-
centralisation of procurement work would
not enable us o make better use of expertise
achieved by this organisation. Due to decen-
tralisation, it will enhance the expenses on
procurement work. With the result, it will
raise Govermnment expenditure which is not
desirable keeping in view the present eco-
nomic constraints. Therefore, itis a matter of
national importance and all its aspects should
be considered seriously. To assign the re-
sponsiility of procurement on consumer
Departments is a retrogrative step. R will
affect the functioning of industries, particu-
tarly those small scale industries and public
sector units which are located in remote and
backward areas. Now we have come to
know that the present Government does not
want o view the matter and it intends to
decentralize purchasing. | urge the Govein-
ment not to take any hasty decision. Serv-
ices of the experts, Who are serving this
organisation, cannot be available ovemnight
whenever a need arised after . So, it is
asvisable that an Expert Commitiee should
be set up 1o give advice on vocational mat-
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ters so that a just analysis, of cost, profit,
worke interests vis-a-vis position of work in
other Government offices could be made.

(viil) Need to appoint senior advo-
cates from Himachal Pradesh
as judges in Supreme Court

SHRI KRISHAN DUTT SULTANPURI
(Shimla): Mr. Chairman, Sir, Supreme Court
of india treats all the States of India equally,
Judges are appointe from among the senior
advocates of the Bar association High Court
judges are appainted by the presidenton the
recommendation of State Chief Ministers
and Governors. But | am distressed to point
outthat no attention has been paid to appoint
a person from Himachal Pradesh as a judge
of the Supreme Court. This backward area
expected that justice would be done it by the
Government of India and afer independ-
ence, it willhave its share of fortuners. But till
tos day no such thing has been done. The

people are very disappointed.

| demand from the Central Government
to take appropriate steps to appoint senior
advocates from Himachal Pradesh and
Sikkim as judges of the Supreme Court.

(ix) Need to provide financial assis-
tance to Himachal Pradesh
Government for relsing more
battalions of Police and for
modernisation of the police force
to cope up with terrorist menace

PROF. PREM DHUMAL (Hamirpur):
Mr. Chairman Sir, the border of Himachal
Pradesh touches the States of Punjab and
Jammu and Kashmir . The state needs more
para-military and police forces to maintain
law and order in view of terrrsorist manace
prevailing in both of its neighbouring States.
With the deployment of Army in Punjab
possibillity of distrubances in the neighbour-
ing states has further increased. Himechal
Pradesh has limited resources and insulli-
cient police force. Since long there ase dis-



